
REVATHI SRIDHARAN
Practising Company Secretary&
lnsolvency Resol ution Professional

S1, A-Block, Kgeyes Apoorvaa Apts.,
No,2, Nolambur Main Road,
Gangaiamman Nagar Extn.,
Nolambur, Chennai 500107
Contact: revisri@ya hoo.co. u k,
Mobile: 9840966464

Form A
PUBTIC ANNOUNCEMENT

[Under Regulation 6 ofthe tnsolvency and Bankruptcy Board of lndia
(lnsolvency Resoiution Process for Corporate persons) Regulations, 2016

FoR THE ATTENTIoN oF THE cREDtroRs oF: BHARETH FoRMUtATtoNs pRrvATE t-tMtrED

sl.'
No.

Releva nt Pa rticu lars

1. Name of Co rpo rate Debtor B hareth Formulations Private Limited
2. Date of incorporation of corporate debtor 27th July 2010
3. Authority under which corporate debtor is

incorporated / registered
Registra r of Companies, Hyderabad

4. Corporate identity number of corporate
debtor

u 3 3 1 10TN 2 0 10PT COl 67 40

Address of the registered office and principal
office (if any) of corporate debtor

1, L2th Street, Nehru Colony, pazhavanthangal,

Chennai 600114
6. lnsolvency commencement date in respect of

Corporate de bto r
20th March 20L9

7. Estimated date of closure of insolvency
resolution Process

15th Se pte m ber 2019

8. Name and registration number of the
lnsolvency Professional acting as lnterim
Reso lutio n Professio na I

REVATHISRIDHARAN

lB B r/rpA-002/tp N 000237/20!7 -L8/ 10682

9. Address and E-mail of the lnterim Resolution
Professional, as registered with the Board

Revath i Srid ha ra n

A-S1, Kgeyes Apoorvaa Apts,, 2, Nolambur
Main Road, Gangaiamman Nagar Extn.,
N ola m b u r, Che n n a i 600107
Email: revisri@yahoo.co.uk.

10. Address and e-mail to be used for
correspondence with the interim resolution
professional, if different from those given at
s I. N o.9.

Same As a bove

11. Last date for submission of claims 2nd April 2019
12. Classes of creditors, if any, under clause (b) of

sub-section (64) of section 21, ascertained by

the interim resolution professiona I

N.A

13. Names of lnsolvency Professionals identified to
act as Authorised Representative of creditors in

a class (Three names for each class)

N.A

1,4. (a) Relevant Forms and

(b) Details of authorized representatives

are ava ila ble at:

Web lin k:

https://ib bi.eov.inldown loadfo rm. htm I

Physical Ad d ress: N.A
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Notice is hereby given that the National Company.Law Tribunal has ordered the commencement of a

corporate insolvency resolution process against the Bhareth Formulations Private Limited on

20.03.2019.
The creditors of Bhareth Formulations Private Limited are hereby called upon to submit a proof of their
ctaims on or before 02.O4.20L9 to the lnterlm Resolution Professional at the address mentioned against

item 10.

The financial creditors shall submit their proof of claims by electronic means only. All other creditors

may submit the proof of claims in person, by post or by electronic means. Claimants may download the

relevant forms from the website of lBBl www.ib bi.gov.in/down loadfo rm. htm I

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against entry No.13 to

act as authorized representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Date : 21,03.2019
Place : Chennai 600107 REVATHI SRIDHARAN

lnterim Resolution Professional


